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SHRI B. C. GHOSE: Are persons dying
according to Government's expectations?

Oral Answers

SHRIM. C. SHAH: I beg your pardon, Sir.
MR. CHAIRMAN: Are the deaths
according to your expectations?

SHRI M. C. SHAH: I think we are getting a
good crop.

Suri H. C. MATHUR: What is the
organisation set up for the assessment and
collection of this duty?

M. C. SHAH: The Income-tax
Department is doing this work. The
Commissioner is the Controller and the
Assistant Appellate Commissioner is the
Deputy Controller. Income-tax Officers, Class
I and Class II are Assistant Controllers. Up to
Rs. 1,50,000, cases are handled by Class II
officers and up to Rs. 5 lakhs by Class I
officers. Above Rs. 5 lakhs but up to Rs. 10
lakhs, cases are handled by the Assistant
Appellate Commissioner who is called the
Deputy Controller for this purpose.

SHRI H. C. MATHUR: May I take it that no
new staff has been appointed for this purpose?

SHRI M. C. SHAH: We have taken some
Inspectors and some clerical staff. Also we
had already taken quite a number of Income-
tax Officers who will be looking after this
work also because we have created special cir-
cles in important centres like Bombay,
Calcutta, Madras, Kanpur, Ahmedabad and
Delhi.

SHRI H. C. MATHUR: May I know if any
informative literature has been issued because
people know very little about this duty and
there is a lot of misunderstanding about it?

SHRI

SHRI M. C. SHAH: We propose to publish
an Estate Duty Manual just like the Income-
tax Manual for the layman, and that will be
translated into the important languages of the
Union. These will be available very soon.
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AGENDA FOR THE EDUCATION MINISTERS'
CONFERENCE

to Questions

f *425. PROF. R. D. SINHA DINKAR: Will
the Minister for EDUCATION be pleased to
state the subjects considered and the decisions
taken at the Education Ministers' Conference
held recently in Delhi?

THE PARLIAMENTARY SECRETARY
1O THE MINISTER FOR EDUCATION (DR.
K. L. SHRIMALI) : A copy of the minutes of
the Conference is laid on the Table of the
House. [See Appendix VIII, Annexure No.
124.]

PROF. R. D. SINHA DINKAR: Is it a fact,
Sir, that the memorandum which was
submitted to the conference made a mention
of the Hindi propagation work done in the
southern and eastern parts of the country and
not in the western part of the country?

Dr. K. L. SHRIMALI: I do not harve the
memorandum, but generally the question
which the conference dealt with was with
regard to propagation of Hindi in all non-
Hindi Speaking States.

PrROF. R. D. SINHA DINKAR: Is it a fact
that the Education Minister while addressing
the conference made a reference to the
Dakshin Bharat Hindi Prachar Sabha and the
Hindi Parishad but omitted the name of the
Wardha Rashtrabhasha Prachar Samiti?

Dr. K. L. SHRIMALL: It is possible he may
not have mentioned it but he had no intention
to ignore that Association.

fOriginal notice in Hindi as below:
forery dfadt % wed=w wT wEwS
¥Ry, We TwmuaTdr faawr
g7 ferent w7 Az aETy AT oFAT FO
fe 7=  fassly ® forar wfEaT a0
A1 aEd gun gad feaefra faady
g7 fa=re far mr @ @ g
+ 7
gq -
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PrOF. R. D. SINHA DINKAR: But how is
it that only this organisation has been ignored
in the memorandum and the speech of the
Education Minister?

Oral Answers

Dr. K. L. SHRIMALIL: As I said, it
is possible that that Association may

not have been mentioned but it was
never the intention of the Education
Minister .........

MR. CHAIRMAN: To exhaust all the
Associations.

Dr. K. L. SHRIMALL: .................. to ex
haust all the Associations, because
there are many of them.

ProOF. R. D. SINHA DINKAR: Do the
Government know that the Hindi Prachar
Sabha of Madras was started in 1918 and tLe
Rashtrabhasha Prachar Samiti of Wardha in
1936 while the Hindi Parishad was started
only in 1948 and how is it that the Hindi Pari-
shad has been given preference over these two
bodies?

Dr. K. L. SHRIMALI: Sir, the decision
taken at the last Education Ministers'
Conference did not give preference to any of
the Associations. The policy which the
Government adopted was to give grants to the
State Governments and it was for the State
Governments to decide the agency they would
entrust this work to. As far as the Central
Government are concerned, they will not deal
directly either with the Wardha Samiti or the
Dakshin Bharat 'Samiti or the Akhil Bharatiya
Hindi Parishad. The Central Government will
deal only with the State Governments and it is
for the State Governments to entrust the work
to whichever agency they like.

PRrROF. R. D. SINHA DINKAR: But did not
the Government prejudice the mind of the
conference by ignoring and suppressing the
names and services of these Associations?

Dr. K. L. SHRIMALI: This is an
insinuation which was far from the mind of
the Government.

[ RAJYA SABHA ]
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MR. CHAIRMAN: The old and established
institutions are well known; therefore the new
institution has been mentioned. Is that so?

to Questions

ot Fo T AT H 57 W FHAT
g tw Ren weft o6 gegra oar
YR FET g ¢ foe 4 s
7 F wqEr = & fer samm
qAT ¥ Ang gwed & 7
o Fo Tmo iA@Y o AE |
FIHG 7 ot sz frar & =m
ERT & famw & | wivtw 7 4%
freer frar & fr fed &t wafy
FT FW €T TaHZ § FA Zem,
o 2z Mz fow wfefa =t
=18, 7g fodardr  giv wwdr & o
WEl qF q2X@ WAHE T AEEF
& A% 4T A @ mAiEI Y
ATt |

PrROF. R. D. SINHA DINKAR: Witt
he please refer to the fourth page of

the memorandum where it is stated
that "the Akhil Bharatiya Hindi Pari
shad whose workers have had ex
perience of this kind of work................ " We

want to know how the workers of other
organisations, such as the Rashtra Bhasha
Prachar Samiti, Wardha, which have been
carrying on work throughout India, in
Bombay, Kutch, Gujerat, Saurashtra, Assam,
Orissa' and Bengal, have been ignored, al-
though that body has taught Hindi, I think, to
two million people by now.

Dr. K. L. SHRIMALLI: Sir, the difficulty is
that my friend is talking of the memorandum.
I am talking of the decisions which the
Conference actually took. The decision, as far
as the Central Government are concerned, is
that they will deal with the State Governments
directly and not directly with any of the
organisations like the Akhil Bharatiya Hindi
Parishad, or the Wardha Samiti, or the
Dakshin, Bharat Hindi Prachar Sabha.
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PROF. R. D. SINHA DINKAR: Where was
the need to prejudice the mind of the
Conference in favour of the Hindi Parishad?

oral Answers

Dr. K. L. SHRIMALI: It has not been
prejudiced.

SHRI H. C. DASAPPA: Sir, may I know, if
there are any good institutions which work,
whether the Centre is prepared to consider
their case for giving grants directly?

Dr. K. L. SHRIMALI: Yes, Sir, we :may
give some grants directly.

SHRIR. U. AGNIBHOI: Sir, I want to know
whether the Central Government is prepared to
recognize the Rashtra Bhasha Prachar Samiti
and similar other bodies which have been
working for the last so many years, and direct
the State Governments to give these
institutions preference compared to other
Hindi institutions which have been brought up
subsequently?

Dr. K. L. SHRIMALI: Sir, in the opinion
of the Government, all these Hindi institutions
have been doing excellent work and
Government will encourage all these
institutions.

SHrR1 H. P. SAKSENA: The Education
Ministry spokesman has just now said that it
was not the intention of the Education
Minister to ignore the institution to which Mr.
Dinkar was referring. May I know whether the
Education Ministry spokesman is an expert in
thought-reading? How can he know the
intention of the Education Minister?

(No reply)
s{rTeft T WIS AT F TR
7 fe=fy qfgg & @9 Tz wer
go= qfafa, aqt w1 A% faw
;AT g !

TNo ®o TTo =Hardt :© 5
o Freee F aga & ofwd w@
‘&, BfFET RE GTEWAT IWIR
IR F I F 7w T ar 7@ )

[ 2'SEP. 1954 ]
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SHRI MAHESH SARAN: Is the Minister
aware that the Rashtra Bhasha ' Prachar Samiti,
Wardha, is not now being financed by many of
the States and that the other Samitis are being
financed by them?

Dr. K. L. SHRIMALI: Well, it is for the
State Governments to consider that question.
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DRrR. RAGHUBIR SINH: Sir, may I know
whether, in these circumstances, tht- Akhil
Bharatiya Hindi Parishad is going to be
wound up?

(No reply.)
st #o qi® : T AZ FWI
aravg gen fx @ fmar @A @9
W HET A OFAT AT T FT AT
IUT 39 #Y FIT FET 7

Dr. K. L. SHRIMALI: I think this should
be ruled out because the Parliamentary
Secretary is here to reply.

BREACH OF OFFICIAL SECRETS ACT

*426. SHRI H. C. MATHUR: Will the
Minister for HOME AFFAIRS be pleased to
state:

(a) whether some iron merchants of Delhi
have been convicted for breach of the Official
Secrets Act; and

(b) if so, whether Government have taken
any action against the officer who was
responsible for divulging the secret?

THE DEPUTY MINISTER ForR HOME
AFFAIRS (SHRI B. N. DATAR) : (a) One Iron
Merchant of Delhi was convicted and
sentenced to pay a fine of Rs. 1,000 or to
undergo 6 months' rigorous imprisonment in
default of payment of the fine.

(b) Yes, action was taken by Government
against the delinquent official working in the
Office of the Chief Controller of Imports and
Exports and a penalty of stoppage of
increments for two years was imposed on him.

SHRI H. C. MATHUR: Sir, may I know the
status of the officer on whom this punishment
was imposed?

SHRI B. N. DATAR: The officer was a
senior clerk in the office of the Chief
Controller of Imports and Exports.

SHRI H. C. MATHUR: Is ita  fact that a
copy of the complete record wa.3 found with
the iron merchant?

[ RAJYA SABHA ]

to Questions 2794

SHRI B. N. DATAR: Sir, what was found
was: one file was got surreptitiously out of the
office and two complete typed copies of this
file were got prepared and they were seized by
the police.

SHrRI H. C. MATHUR: May I know if the
Government considers stoppage of two
increments to be adequate punishment for
pilfering a file and leaking it out?

SHRI B. N. -DATAR: Sir, there was an
enquiry held against him. The enquiry officer,
after considering all the circumstances,
recommended this punishment and this was
accepted by Government.

SHrRI H. C. MATHUR: May I know what
were the extenuating circumstances which led
the Government to give this light punishment?

SHRI B. N. DATAR: There were certain
circumstances, because in that particular
office certain other offices also had been
located. There was some plausible ground and
it was found that the supervision was not
proper, and, therefore, this punishment was
given to him.

SHrI H. C. MATHUR: May I know, when
the punishment was given, whether the guilt
was definitely fixed on 1 that officer? Were the
Government certain that this particular clerk
was responsible for this offence?

SHRI B. N. DATAR: Yes, the guilt of
negligence to the extent of lack of supervision
was proved.

SHRI H. C. MATHUR: Am I to understand
that the Government could not fix definitely
the responsibility for the crime on any of the
persons in employment?

SHRI B. N. DATAR: As I pointed out, there
were certain circumstances, circumstantial
evidence, from which it could be found out that
the supervision was not proper although he was
bound to carry out supervision properly; and
the enquiry officer directed i



